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MAMRASHTRA LEGISLATURE SECRETARIAT

" The followmg Bill ‘was mtroduced m the Maharashtra Leglslatlve Assembly
on 15th March 1988 :—. _

L A BILL No I OF 1988

A BILL

further to amend the Acts relatmg to certam Umversztzes in the
State of Maharashtra ) :

WHEREAS both Houses of the State Legrslature were not in session;

- AND WHEREAS Shri ‘Chittatosh MOOkel‘jee, dlschargmo the funct1ons of the'
.Governor of Maharashtra was satisfied that circumstances existed which rendered
it necessary. for him to_take immediate action further to amend the Acts relating -
to the Bombay, Poona, Shivaji, Marathwada, Nagpur, Shreemati Nathibai Damodar
.. Thackersey Women’s and Amravati Universities. in the State. of Maharashtra for
" Man. the purposes hereinafter appearing; and, therefore, promulgated the Maharashtra :
Ord. Universities (Amendment) Ordinance, 1988 on the 12th February 1988; .
1918‘5’;{.; AND WHEREAS it is expedient to replace the said Ordinance by an Act of the
State Legislature; It is hereby enacted in” the Thlrty-nmth Year of the Republu, of
Indla as follows :— ;

- “1. (I) This Act may be cal]ed the Maharashtra Umversmes (Amendment) Short title .
- Act, 1988. : Cand
(2) It shall be deemed to have come into force on the 12th February 1988 - ;f;}{’f_’en"e’ :
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2. In each of the Umversrty Acts of 1974, that is to say, the Bombay University M ,
ct, 1974, tbe Poona University Act, 1974, the Shivaji University Act, 1974, the pap XXIII

. Amendment

of section A

12 of Mah.
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of 1974

" XXII to Marathwada University Act, 1974 the Nagpur University -Act, 1974 and the of 1974.

. XXVIof §
after referred to as *the University Acts of 1974 ”),

-1974 and

hreemati Nathibai Damodar Thackersey Women’s University Act 1974 (herein- I\ﬁ}é7mv ’
[»)

.in -section 12 and in the

‘Mah. XXV

section 13
_ e; ‘i}‘ah Amravati University Act,- 1983, in section 13, after sub-section (4), the followmg sub- o¢ 1974,

XXXVII section and the Explanatzon shall be mserted namely —

~of 1983

Amendment
.of section
20 of Mah.
XXII to

. XXVILof-

1974 and

section 21 -

of Mah.
XXXVII
of 1983,

Amravati University Act, 1983,—

Mah. XXVI

"~ Mah, -
VII of 1983.

“ No person who has held ofﬁce as a Dean of a Faculty for two terms or v, S

more shall be elrgrble for being elected, or contlnued as such a Dean.:

B Explanatzon .—For the purposes of this sub-sectlon any Dean who,—

_ (i) has, any time before the commencement of the Maharashtra Umversrtres Mabh.
(Amendment) Act, 1988, resigned -his office as such Dean or ceased to be of 1988.
such Dean forany reason whatsoever; or .

(u) is elected as. such Dean in any vacancy occurrmg durmo the penod of

‘‘a term; or :

* (ifi) after the commencement of the Maharashtra Unrversrtres (Amendment) Mah
Act, 1988, resigns his office as such Dean or ceases to - be such Dean, for° 1988.
any reason ‘whatsoever,. . '

 before the completlon of his term of oiﬁce as such Dea.n ‘he shall be deemed to
- have held office as such Dean for the whole of that term. I : o .

3. In section 20 of each of the Unrverslty Acts of 1974, and in section 21 of the Mah. -

- {a) in sub-section (6) for the word: “nomrnated” the words “ elected, norm'- -0“983

nated or appointed > shall be substituted; -
~(b) after sub-section (6), the followxng sub—sectron and the Explanatzon shall be

1nserted name]y — v :
“7) No ‘person who has held. oﬂice asa member of the Senate for two terms or

more or for a period of six years in the aggregate, whichever is less, shall be
" eligible for berng elected, nomrnated or appointed, or contmued as such member

'f‘Explanatwn ——For the purposes of this sub-sectlon —

(a) in calculatmg the aggregate perrod of six years, any perrod comprrsed in one

- or more terms for which the person concerned may have been such member before

the commencement of the Maharashtra Umversmes (Amendment) Act 1988 Ivtf'ail;SS
(o)

: shal] be taken mto consrderatron ;

- '(b) .any elected or nominated or appomted member Who —

© (i) has, any time before the commencement of the Maharashtra Umversrtres Mah.
' A(Amendment) Act, 1988, resigned his office as such member or ceased to- be of 1988
such member for any reason whatsoever ; or
(i) is elected or nominated or- appomted as such member in. any vacancy
cccurrrng during the: perlod of a term ; Or o
(#ii) after the commencement of the Maharashtra Umversmes (Amendment) Mah.
Act, 1988, resigns his oﬂice as such member or. ceases to be such member for of1988
any reason whatsoever, - : T : -

‘before the completlon of his term of ofﬁce as such membcr he shall be deemed to
‘have held office as such member for the whole. of that term SAT . -
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XX% 4. Tn séction 23 of each of the- Umversmy Acts of 1974 and in sectlon 24 of the ‘(‘)\fmeﬂtd“:f“"
of 1083, Amravati University Act, 1983,— , o : 23 fffcl(,‘l’ah'
: (a) in sub-section (]), the proviso shall be deleted ; o ’ ‘
(b) in sub-section (6), after the word “« nommated » the words “or elected » shall XXVII of -

- be inserted; ~ - 97t an514 ¢
“(c) after sub-sectmn (6), the followmg sub—sectlon and th Explanatton shall be Xgan O
XXXVII '

fmserted namely :—

“(7) No person who has held office as a member of the Executive Councll for of 1983,
two terms or more shall be ehglble for being elected or nommated or contmued :
as 'such member. }

Explanation.—For the purposes of this sub-seetlon any elected or nommated -

- member who,— -
. 'Mah (#) has, anytime before the commencement of the Maharashtra Umversmes, .
of 1988 (Amendment) Act, 1988, resigned his office as such member or ceased to be, :
L such member for any reason whatsoever; or '
" (if) is elected or nominated as such member in any vacancy occurrmg dumng
'the period of & term; or: :

: (iii) after the commencement of the. Maharashtra Umversmes (Amendment) ’
Mah. ©* Agt, 1988, resigns his office as such member or ceases.to be such member for :

0“988' - any reason whatsoever, -
T before the completion of his term of ofﬁce as such member he shall be deemed'
to have held office as such member for the whole of that term.”. : _
5. In section 25 of each of the University Acts of 1974 and in sectlon 26 of” the gxfmegtdn!llent_
SeCt10: -
XXXVI Amravatl University Act, 1983,— ‘ 25 of Mah.
of 1983, (@) in sub-section (3), for the word * nominated the words ¢ elected co-opted XXII to .
~ appointed or nominated > shall be substituted; ‘ ' 1){9’7(2’ gl Sf

- (b) after sub-section (3), the followmg sub- SCCthll and the Explanatzon shall be . tion 26
inserted, namely :— . of Mah.
"~ “(34) No person who has held office as a member of the Academic Council for XXXVII
two terms. or. more shall be eligible for belng elected, _co- opted appointed or °f 1933
nominated, or continued, as such member.
: Explanatzon —For the purposes-of this sub—sectlon, any elected co-opted
'appomted or nomm'tted member who,— o
(i) has, any time before the commencement of the Maharashtra Universities
Mah. - (Amendment) Act, 1988, resigned his office as such member or. ‘ceased. . to be
of 1988 gych member for any reason whatsoever ; or = . =
o (i) 1s elected,, co-opted, appointed or nommated as’ such member in any )
vacancy occurring during the period of a term ; or -
- (#i) after the commeéncement of the Maharashtra Umversitles (Amendment) :
Mah, Act 1988, resigns his office as such member or ceases to be such member, for ‘
of1988, ' any reason whatsoever, = .
’ before the completion of his term of oﬁice as such member, he sha.ll be deemed to
have held office as such member for the whole of that term.’ ' :
6. After section 36 of each of the Umversny Acts of 1974 the followmg ?elgelxg;g% g‘i; ;

FSGCtIOXlS shall be inserted, namely i— v S and 36Bin . -
o o o Mah, XXII -

. to-XXVII
- of 1974.
w“36A. Noththstandmg anything contamed in this Act no person who has E(’);q;(‘)arlggg;
* held office as a Dean of a Faculty for two térms or more, or a member of the jfral ey or |
Senate for two terms or more or for a period of six years in ‘the aggregate, member of .~
. Whichever is less, or a member of the Executive Council or Academic Council certain - *
for two terms or more, whether as elected, appointed, nominated or co-opted, as the %}“‘;‘;‘s‘f& of -
case may be; shall be e11g1ble for being elected, appointed, nominated or co-opted, :
or contmued .as a Dean of a Faculty or a member of any of the authorities
of the UmVer51ty, na.mely, the Senate or the Executlve Councll or the Academlc

‘Couneil. -
i Wﬂ'@ :
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-~ Cessation ,O.f, <L 36B Notwnnstandmg anythmg contamed in-this Act-or the Statutes made
- membershib. "t ereunder, where a person, elected, appointed, nominated or co-opted as an
- officer of University or a member of any of the authorities or bodies of the Univer- -
. sity by virtue of his being eligible to be so elected, appomted nominated or co-opted -
as such an officer or a member under any of the categories of officers or members .
. specified by or under the relevant provisions of this Act in relation to such office,
authority or body, he shall cease to be such an officer of the University or a. ‘member -
. -of such an authority or a' body as soon as he ceasés to belong to such category- :
- and-shall be deemed to vacate his office as such officer or member.”.

‘Insertion of. ‘Mabh,
sections 37A 7. After section 37 of the Armravati University Act 1983 the followmg sectlons O

and 37B'in shall be 1nserted namely — - Vilof
- "Mah. - , A L1983,
T XXXV L T S R :
. of1983. . . .
Disqualifica- = © -« 37A Notw1thstand1ng anythlng contalned in this. Act no perSOn who has

g%’%ﬁgﬁ}g}?g{; ~ held office as a Dean of a Faculty for two terms or thore, or a member of the

member ¢f  Senate for two terms or more, or for a period of six years in the aggregate, whichever
certain s less, or a. member of the Executive Council or Academic Council for two terms _
~authorities of - o1 more, whether as elected, appointed, nominated or co-opted, as the case may
University. 'be, shall be eligible for being ‘elected, appointed, nominated or co-opted, or -
' -continuéd, as a Dean of a.Faculty or a member of any of the authorities
of the Umvers;ty, namely, the Senate or the Executlve Councll or the Academlc
Council. :

Cessation of . 37B. Notw1thstandmg anythlng contained in thls Act or the ‘Statutes made

membership. - thereunder, where a person, elected, appointed, nommated or co-opted as an officer
- of University or a member of any of the authorities or bodies of the University
by virtue of his being eligible to be so elected, appointed, nominated or co-opted

as such an officer or 2 member under any of the categories of officers or members

- ‘specified by or under the relevant provisions of this Act in relation to such office,

authority or body, he shall cease to be such an officer of the University or a member

‘of such an authority or a body as soon as he ceases to belong to such catcgory'

"and shall be deemed to vacate his office as such officer or member.” ‘

© Amendment - §. In section 57 of each of the Umversxty Acts. of 1974 and in section 66 of M)z‘}l)n{.;-

. 5,;’2%2{;’}? the Amravati University Act, 1983; in sub-section (2), in clause b),~ Y |

XX to (@) in sub-clause (i), the word “and ” shall be deleted ; ~of 3
oo XXVIL (b)) 'in sub-clause (v), for. the word “ Selecte > the words “ selected 3 and w1983,
of 1974 and shall be substituted; '
.* section 66
7 of Mah, (c) after sub-clause ); the followmg sub-clause shall be mserted namely'
XXXVIL- = ‘“(vi) oné person. belongmg “to Scheduled Castes For Scheduled. Trlbcs

- of1983. nommated by the Chancellor.”

“ Saving: 9 Nothmg in sub-section (5) of sectlon 12 or- sub-sectlon (7) of sectlon 20 or .
~ . 7o sub-section (7) of section 23 or sub-section. (3A) of section 25 of each of: the
- University Acts of 1974 or in sub-section (5) of section 13 or sub-section (7) of section
.21 or ‘sub-section (7) of section 24 or sub-section (34) of section 26 of the Amravati
- University Act, 1983, as amended by the Maharashtra Universities (Amendment) M)%})‘c
Act, 1988, shall affect any Dean of a faculty or -a member of the Senate, VI . i
..Executive Council or, as the case may be, Academic Council, holding office as such of
- Dean or member on the date of commencement of the Maharashtra Universities 1983.
. (Amendment) Act, 1988 and. he shall not be deemed to have incurred dis- Mah‘-
‘qualification thereunder; and™shall continue to hold office till the completlon of of .
~ his term, unless he resigns or vacates the office of such Dean .or member or ceases 1988.
.»to be such Dean oF member for any reason whatSOever before the explry of his N} b,

- 1988,
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term of office as such Dean or member, but he shall not be chglble to be elected ‘
-nominated, appointed, co-opted or by or m any other manner become a member on—
(@) the Senate, if he is a Dean ora member of the Executlve Councrl or the -
- Academic Council, . '
- (b) the Executlve Councxl 1f heis a Dean or 4 member of the Senate or. the
Academlc Council, or ' : ;
() the Academrc Councrl 1f he is a Dean ora member of the Senate or the'
Executlve Councxl , .

Mah. 10 (I) The Maharashtra Umversmes (Amendment) ( )rdmance 1988 is hereby Repeal of

Ord.
: ' re aled . " Mah. Ord. "

Tof ~ TePE ’ Tof1988 -

1988. - o ‘ andsawng.

(2 Noththstandmg such repeal anything done or any action taken undéi any-
Mah.. of the University Acts of 1974 or the Amravati University Act, 1983- as amended
)%I(- by the said Ordinance, shall be deemed to have been done or taken, as the case’
T = of May be, under the relevant Umversxty Aet as amended by thls Act
- 1983. : ! . o



Ry =r='m83 i‘rm'-mqa,vm%w‘ ‘“cc/éw'v rr%'qééo_ e |
STATEMENT OF OBJECTS AND REASONS v v

In each of the Bombay, Poona Shwa_u Marathwada Nagpur Shreemat1 Nathrbal'
- ‘Damodar Thackersey Women’s and Amravati Umversmes there are various officers

and authorities' as provided under the provisions of respective University Act.
Amongst these officérs and authorities the Deans of Faculties, the Senate, the Execu-

.. tive Council and the Academic Council play a vital role in respect of exercise of the
. powers and performance of the duties conferred or imposed upon them under the

relevant. University Act. ~ Instances had come to-the notice of the State Government
~ that many a Dean and member on these authorities had been holding office for two
-terms or more and in majority of the cases for good many a number of year, as
" a result of which people had been:complaining that some such  Deans and members
.. have developed vested interests.in the functioning of these Universities. It was; there-
fore, considered expedient to limit the term of office of the members of the. Senate

"to two terms or six years'in the aggregate, whichever is less, and in the case of the

Deans of Faculties, and the members of the Executive Councﬂ and Academic Council

* ' to two terms by nnmedxately amending the various University Acts in operatmn in -

the State. as electrons to- these . ofﬁces and authorltles were 11kely to be he]d in
February 1988 ' : . 2

-2, Ttwas also cons1dered necessary to make proV151ons in each of Unxverslty Act' '
‘with regard to the dlsquahﬁcatlon for, and- cessation of, membershlp, etc

. 3 For each such Umversuy a Selectlon Commlttee is constrtuted for selectlng- :
" candidates for appointment to the post of teachers of the University. Amongst

‘the members of every such Selection Committee, there was no rpresentation to

_a person belonging to Scheduléed Castes or Scheduled Tribes for being a member -
‘of such Selection Committee. It was therefore, considered necessary that a pro‘nswn
‘may. be made 1mmed1ately to: provrde for such representatmn

4 " As uoth Houses of the State Leglslature were not in session aad it was necessary -
to take immediate action further to amend all the relevant University Acts relating

. to the abovementioned Universities, for the purposes aforesaid, the Maharashtra
Universities (Amendment) Ordmance 1988 (Mah. Ord. I of 1988) was- promulgated' ‘

by the Govemor of Maharashtra on the 12th February 1988 _ ‘

S s, The Bill is mtended to replace the saxd Ordmance by an Act of the State ‘
vLeglslature. S

SR . RAMMEGHE
Dated the 25th February 1988, - a R Mlmster for Educatmn

BHASKAR SHETYE

v : L Secretary (1), o
-~ Bombay, dated the 15th March 1988. - - Maharashtra Leglslatrve Assembly;»
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